
RAtASttlAN HIGH CgURT, JODHPUR

CIRC ULAR

ruo.: 20 P.r./2O16 Date: ll - 0L'2016

To : All the District & Sessions Judges.
(with the direction to circulate it amongst all the

concerned).

Sub. For expeditiou+disposat of objection petitions
u/s 34 of the Arbitration and Conciliation Act,
1995.

No. Gen./XV/82/20 12l 3t 31 Date : Qr,('lb

Your attention is invited toward this offlcer Circular No.

t7lP.l.l2013 dt. 01.10.2013, by which all the concerned C,ourts were

directed to dispose of the objection petitions filed under Section 34 of

the Arbitration and Conciliation Act, 1996, as expeditiously as

possible, preferably within six months. It is enjoined upon all

concerned Courb to strictly comply with the above directions.

Further, Distrlct & Sessions Judges are directed to send the

quarterly information regarding objection petiuons under Section 34

of the Arbitration and Conciliation Act, 1996 in the enclosed

proforma.

BY ORDE&
Encl. : As above.
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